
BEFORE 'TIE IION'BLENATIIONAL GREEN TRIBUNAL
PRINCPAL BENCII, NEW DELIII

0.A. No. 297/2023

IN TIIE MATTER OF:

NAKUL KAPOOR

VS

DELII POLLUTION CONTROL COMMITTEE & Ors.

MOST RESPECTFULLY SIIOWETIH,

1. That the lHon'ble Court of NationalGrecn Tribunal, Principal Bench, New Delhi in OA No.

297/2023 Nakul Kapoor vs Delli Pollution Control Committee and ors. has directed SDM,

Civil Lines vide orders datcd 06.10.2023 and in subscqucnt orders to look into the matter and
file action taken report.

2. ln this conncction as dircctcd report is hereby submitted:

i) That a letter datcd 08.02.2023, from Delhi Jal Borad was received in this office on

13.02.2023 stating that 03 illegal borwells arc running at 2B, Goela Lane, Under HillRoad,
Civil Lines, Delhi.

ii) That, the Hon'blc Court has dircctcd vide order dated 06.10.2023 to SDM (Civil Lines) to
look into the matter, verify the factual position, take remedial action in accordance with the
law by following duc process and submit Action Takcn Report on or before 30.10.2023. The
Hon'ble Court vide orders dated 01.11.2023 directed to issue notice to SDM Civil Lines.
Delhi requiring him to submit his factual and Action Taken Report in terms of order dated
06.10.2023 within one month. That copy of sealing memo dated 02.11.2023 of 2 Nos. of
illegal borewells which was found running on property No. 2B, Goela Lane, Under Hill Road.
Civil Lincs was filed in the Hon'ble Court on 22.12.2023 and Hon'ble Court vide orders

dated 22.12.2023 has directed that Action Takcn Report be filed by SDM (Civil Lines).

ACTION TAKEN REPORT IS SUBMITTED AS FOLLOWVS:

A)Action taken report against the illegal borewcll.
i). The tlhen SDM, Ms, Mccna Tyagi has inspected the propcrty No. 2B, Gocla Lane, Under

HillRoad, Civil Lines, Dellhi and found 2 illegal Borewells running there which were seale
vide sealing Memo dated02.11.2023(Annexure-1).

ns.
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ii).Delhi Jal Board vide their letter dated 08.02.2023 had informed that 3 illegal borewells are

running at the property while the then SDM Ms. Meena Tyagi has found and sealed 02 illegal

Borewells vide sealing memo dated 02.1 1.2023.

ii) .That a joint inspection by Sh. Sunny Dalal ASO, office of SDM (Civil Lines) & Sh.

Pankaj Pandey, JE. Delhi Jal Board was conducted on 12.04.2024 in order to reconcile the

difference in number of Borewells reported by Delhi Jal Board vide their letter dated

08.02.2023 and as found in the inspection of property by the then SDM Ms. Meena

Tyagi.(Annexure-II)

iv) A mecting of District Level Advisory Committee was convened on 03.04.2024, under the

chairmanship of DM(Central) in which it was discussed, in the matter of Nakul Kapoor Vs

DPCC & Ors., OA No 297/2023 hat a showcause notice dated 11.12.2023 for imposition of

EDC in respcet of 03 illegal borcwells at 2B. Gocla Lane, Underhill Road, Civil Lines, Delhi

110054 has been issucd by thc DPCC for Rs. 90000/. Penalty has been imposcd as a lump

sum amount as is donc in the casc of borewcil being illegally use for domestic purposes, Sh.

Harshit JE DPCC was instructcd to confirm the status of payment of the EDC amount by the

violator by 08.04.2024.(Annexure-l).

V).Sh. Sunny Dalal, ASO, from oflice of SDM (Civil Lines) and Sh. Pankaj Pandecy, JE

Delhi Jal Board vide joint inspection report dated 12.04.2024 and clarification vide letter

dated 19,04,2024 has informed that one borewell was found dismantle by the owner/occupier

and two borewells found in working condition were sealed on 12.04.2024 and no other

borewell was found there at the site. It was also informed in the joint inspcction that 2

borewells were found in the working condition and construction work is going on thcre in the

area of approximately 500 Sq. Yards(Annexure- IV),

v) .A show cause notice dated 20.04.2024 to Sh. Nagender Slo Late Sh. Musafir

Mahto(owner/occupier 2B, Goela Lane, Under Hill Road Civil Lines) Resident of H.NO.

6B/1, Under Hill Road, Civil Lines Delhi was issued with the direction to show cause
why

the borevwells already sealed on 02.11.2023 has been tempered with seal and again put to the
working condition. However, reply from Sh. Jitender Sharma R/o 34/24, Gali No-14.
Bhajanpura has been received(copy enclosed) which is not found satisfactory.(Annexure-V).

vi) .A letter dated 03.05.2024 has bcen sent to SHO, PS Civil Lines informing tha0
borewells already sealed on 02.11.2023 on the premises has been tempercd with sehßhnd

Mrm
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again put to the working condition and SHO, PS Civil Lines has been dirccted that a legal

action may be taken against the owncr/occupicr in the mattcr.(Annexure-VI).

vii).That an intimation regarding receipt of Environmental Compensation has been reccived

from SEE, CMC-VIIvide letter No. DPCCCMC-VI/O.A. No. 297/20236/NGTI2024/66-67

dated 23.04.2024 stating that owner/occupier of 2B, Gocla Lane, Under HillRoad, Civil

Lines, Dclhi -54 has deposited the imposcd Environmental Damage Compensation of Rs.

90,000/-(Rs. Ninety Thousand Only)through DD vide DD No. 503669 in favour of DPCC on

15.04.2024 and same has been realized(Annexure-VII).

viii).That a letter bearing No. F.No.SDM/CLNGT/15/2024/1024 dated 20.04.2024 was

issued to SEE, CMC-VII, Delhi Pollution Control Committee with the request to kindly issue

revised EDC in the matter of borewells installed illegally at 2B, Goela Lane, Under Hill Road,

Civil Lines, Delhi as the earlier EDC was issued for illegal water extraction for use of
domestic purpose @ Rs. 30,000/- per borewell instead of Construction purpose.(Annexure

VIII).

(B) ACTION TAKEN REPORT IN RESPECT OF UNDUEUNREASONABLE

DELAY IN TAKING OF REQUISITE REMEDIAL ACTION AS PER THE

DIRECTION OF HON'BL COURT VIDE ORDERS DATED 22.12.2023.

i).That a memo for explanation for delayed action in the OA No. 297/2023 was issued to Sh.

Sunny Dalal, ASO/Reader/Dealing Assistant (Civil Lines) vide this office Memo No.

F.No./SDM/CLINGT/15/2024/990 dated 18.04.2024 for submitting explanation regarding

undue/unreasonable delay in taking of requisite remedial action. (Annexure-IX).

ii).That in response to the above memo Reader (Civil Lines) submitted his reply wherein it

has been submitted as follows:

"I was posted in Civil Lines office in July 2023 as ASO and letter from Delhi Jal
Board was issued in February 2023.It is also submitted that as per available record
the complaint made by DJB was received by the then Naib Tehsildar, Civil Lines in

2023.

I is also hhmbly submitted that when EDC letter of DPCC ated 11.12.20oalreceived in this office, and the same was marked and received by the then
21.12.2023.

Lincs
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Tht it is pertinent to mentioned here that I was on 15 days Paternity leave, due tosome medical issue as my wife and child was admitted to hospital for almost 29 days
and due to this, it was not noticed and also same was not intimated by predecessorabout this matter. It is also submitted that record marked to predecessor and due to
work load and public related work, it is very difficult to scrutinize the earlier files.However, any matter related to NGT and DPCC and Hon'ble Court ofNGT are takenup with serious mode and with priority basis.

It is also humbly submitted that a joint inspection was also conducted on prioritybasis as soon as Hon 'ble court directions received, in this regard.
In view of above submission, any delay in the matter is highly regretted and kindlyconsider my grievances." (Annexure-x).

iii).That further a report from Dak section was sought regarding the receipt of
references/letters dated 08.02.2023 of Delhi Jal Board and DPCC letter dated 11.12.2023 and
orders dated 06.10.2023. 01.11.2023 and 12.12.2023 of Hon'ble NGT of Delhi. Sh. Pankaj
Kumar DEO (Civil Lines) looking after the Dak Seat has informed vide report dated
02.05.2024 as follows:

S.No.

2

Letter No./Date

F.No.DPCC/CMC-VII/O.A.

297/2023/NGT/2023/2484-88

11.12.2023

No.

Diary No./Date

dated 08.02.2023

No. No. 7584 dated

dated 16.12.2023

DJB/AEE(M)-20/2022-23/71 No. 759

13.02.2023

Received By

dated NT (CL) On

22.02.2023

Reader to SDM

on 21.12.2023

It has also been reported by the Dak Section vide report dated 03.05.2024 that Hon'ble
NGT Orders dated 06.10.2023, 01.11.2023 and 22.12.2023 has not been received in Dak
Section or mail.(Annexure-XI).

iv).As per the information Sh. Lalit Kumar was Naib Tehsildar Civil Lines on 22.02.2023
and Sh. Sunil Giri, Senior Assistant was Reader to SDM on 21.12.2023.

v).Both the officials have been transferred from this Sub Division. As such SDM (Civil
Lines) is not in a position to ask any further clarification in this regard from both the
officials.

respect

vi).A shadow file has been prepared and forwarded to SDM (HQ)/Vigilance, District
Central for taking further necessary action

.
in of disciplinary

proceedings.(Annexure-XII).

slona,Magi
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The delay caused in the submission of report is regretted and Hon°ble Court is
assured that further directions issued by the Hon'ble Court will be complied in letter and
spirit in future.

Encl: As Above Islona Mag
BUrato

MANIBHUSHAN MALHOTRA
SDM (CIVIL LINES)
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QFFICE OF SUB DIVISIONAL MAGISTRATE (CIVIL LINES)
KHASRA No 549, NEAR BARAT GHAR,

VILLAGE BURARI, DELHI-110084.
(e-mail: sdmcivilline@mail.com)

No. F. SDM/CL/Misc./ 2023/Sl b3

Copy to:

SEALING MEMO

Dated:

In pursuance of Hon'ble National Green Tribunal, New Delhi order dated

06.10.2023 and 01.11.2023 in the matter of Nakul Kapoor Vs DPCC & Ors in OA No.

297/2023, the property No. 2B, Goela Lane, Under HillRoad, Civil Lines, Delhi

110054 was inspected and two illega! borewells were found running. The same

have been sealed.

AnnT

MEEN TYA!
SDM, CIVIL LNES

ciOnt

1. The District Magistrate (Central), 14,Daryaganj, New Delhi-1100O
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Sub:-JOINT INSPECTION REPORT WITH DJB STAFF REGARDING SEALING OF

BOREVWELLS.

As directed
,

A joint inspection was carried out at 2-B, Goela Lane, Under

Hill Lane, Civil Lines, Delhi-110054 alongwith Sh. Pankaj Pandey, Junior

:ngineer, DelhiJal Board. During the inspection it was found that the One

BorewWell was dismantle by the owner/occupier and rest of Two Nos. of

borewell got sealed on dated 12.04.2024. the photographs of the same is

enclosed herewith.

Pankaj Pandey

JE(DJB)

Annesu L.

Sunny Dalal

ASO

SDM(Civil Lines)
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Govcrnment of National Capltal Torritory of Delhi
Officc of the Sub Divisional Maglgtrato (Civi1 Lines),

Khasrn No. 549, Ncar Barat Ghar, Old NDPL OFfico, Burari, Delhi

No. F/SDM/CL/2024/yc

A meetingof District Level Advisory Committee for extraction of ground water was

convcncd on 03.04.2024 at 05:00 PM under the chairmanship of DM central to

discuss the following matters regarding:

The neeting was attended by the following officers:

1. Dr. Atul Pandcy ADM central.

1. Extraction of ground watcr by Hotcls in Paharganj, Karol Bagh-NGT matter.
2. NakulKapoor Vs DPCC & Ors, OA NO. 297 /2023, NGT Matter.

2. Sh. Shakti Bangar, SDM, Karol Bagh.

4. Sh. Priti Pant, SE (DJB).

Minutes of Mceting

3. Sh. M.B. Malhotra, SDM Civil Lines.

110084.

5. Sh. S. Ashok Kumar, STA (CGWB).

6. Sh. Mohd. Idris Ali, EE (DJB).

7. Sh. M.A. Kalccm, AE DJB
8. Sh. Harshit, JEE (DPCC).

9. Sh. S.K. Singh DJB.

The following was discussed and deliberated in the meeting,

I.

II.

A nmeea 1

III.

1. Regarding thc Extraction of ground water by Hotels in Paharganj, Karol

Bagh -NGT matter, It was informned by Sh. Harshit JE, DPCC that:

IV.

Datcd:

Showcause notices were issued to 536 hotels in Paharganj for status of

their ground water extraction and consent.

Direction for closure undcr sec33(A) of the water (prevention and control

of Pollution) Act, 1974 and u/s 31(A) of the Air (Prevention & control of

pollution)Act, 1981 as amendcd to date were issued on 29.03.2022 to

330 Hotels.
were not issued to remaining 206 Hotels as they

Direction for closure
had submitted the reply.
He is not sure about the present status of the Hotels extracting ground

water illegally. It was decided that as such, a joint team of DPCC and

DJB will carry out a survey of these 330 hotels and submit the report

supported by Geo tag photographs of each hotel, by 08.04.2024 in the

Ofo DM (Central).
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2. Regarding thc Nakul Kapoor Vs DPCC && Ors, OA NO, 297/2023, NGT

To

Matter. It was discusscd that a showcausc notice dated 11.12.2023 for

imposition of EDC in respcct of 03 illcgal borcv/ells at 2B Gocla Lanc,

Underhill road, Civil Lincs, Dclhi-110054 has becn isgucd by the DPCC. Rs.

90000/- Penalty has bccn imposcd as a lumpsum amount as is donc in the
casc of borcwcll being illcgally usc for domcstic purposcs, Sh. Harshít JE
DPCC was instructed to confirm the status of payment of the BDC armount

by the violator by 08.04.2024.

The mecting ended withh thc vote of thanks to the chair.

1. Chief Engineer nominated by CEO Delhi Jal Board.
2. Supdt. Engineer (Central), Delhi Jal Board, Varunalaya, Phase-I, Karol

Bagh, Delhi.
3. Executive EngineerM-22AEE (M)-3/AEE(M)-19 AEE(M)-2 (Central-1), Delhi

Jal Board, JLN Marg, New Delhi-.
4. Dy. Commissioner North DMC, Karol Bagh Zone, Delhi.

5. Dy. Commissioner North DMC Civil Lines Zone.

6. Ex. Engineer DPCC, 5th Floor ISBT, Kashmere Gate, Delhi. It may be

ensured that no officer junior than thc Executive Engineer attends the

meeting.
7. SDM (Kotwali),
8. SDM Karol Bagh).

MANI BHUSHAN MALHOTRA

SDM (CIVIL LINES)/
CENTRAL DISTRICT

9. Sh. Minuddin, Sr. Hydrogeological Scientist D, CGWB, 18/11 Jam Nagar
House, New Delhi.

10. BD0 Central.

Copy to:
1. SDM-V (H), 5, Sham Nath Marg, Delhi.

2. PA to DM (Central).
3. PA to ADM (Central).

MANI BHUSHAN MALHOTRA

SDM (CIVIL LINES)/
CENTRAL DISTRICT
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To

GOVT, Or NCT DELHI,
OrrICE OF TUE SUBDIVISIONAL, MAGISTRATE (CIVIL, LINES)

KHASRA NO-549, ()LD NIDPL, BUILLDINGG

BURARI, DELH[-110084

F.NOSDMICLINGTIAS/2024/998-29

Ref: )A. NO. -297/2023

Sub: Joint inspection report regarding scaling of borcwells at 2B Goela Lane
under Hill Lanc, Civil Lincs, Dellhi.

With reterence to your joint inspection report dated 12.04.2024. thc follp*ig
points necd further clarification so tlhat proper reply as per the clarification sough: cy tre
Govt. Counscl in Hon'ble NGT may bc submitted:

DATE 1.cu, :

I. lotal Nos. of Borewells existing at the site at the time of your visit and her status
whether these were in running conditions or not.

2. Copy of sealing memo dated 02.11.2023 for two illegal borewells at the site it tse en
SDM (Civil Lines) Ms. Meena Tyagi is enclosed. Whether the two borewel!s 2s
mentioncd in the joint inspection report which have been sealed by the team comprising
of Sh. Sunny Dalal, ASO (Civil Lines) and Sh. Pankaj Pandey JE (DelhiJai Board)
12.04.2024 are different than the that sealed by Ms. Meena Tyagi the then SDM (Civ!
Lines) on 02.11.2023.

3. For what purpose the borewells at the site were being used for.

The above reply may be submitted by tomorrow i.e. 19.04.2024.

MANIBHUSHAN MALIHOTRA
SDM (CIVIL LINES)

1. Sh. Pankaj Pandey, Junior Enginccr, Delhi Jal Board, Dclhi

2. Sh. Sunny Dalal, ASO, O/o SDM (Civil Lines).
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To,
SDM, CivilLincs,
Khasra No. S49, Old NDPL Oflice Building

Ncar Panchayat Bhawan, Burari

New Dellhi-110084.

Deir.

Subject:- Joint indpection report regarding 2B Gocla Lane, Under Hill Road, Civil

Lines, Delhi.
Witlh reference to your bearing lctter No. F No/SDM/CLINGT/15/2024/988-89

dated 18.04.2024 for propcr reply as per the clarification sought by the Govt. Counsel in

the Hon'ble NGT. The point wise reply is as under:

Point No. I. Total No. of two (02) working and one (01) dismantled borewells were

found during the inspection on I2.04.2024.

Point No. 2. In this regard it is submitted that during the earlier

inspection at the site carried out by the than SDM Ms. Meena Tyagi, the

undersigned was not the part of that team. Hence, it is not possible to tell

these are the same or different borewells than earlier. However, no

borewell other than three borewells were found there at the site out of

which one was dismantle and two were in working condition.

Point No. 3. Two borewells were found in working condition and
construction work is going there in area measuring approximately 500 Sq.

Yards.

Submitted please.

(Pankaj Pandey)
JE (Civil)
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To

The SDM (Civil Lincs),

Sir,

GOVT, OF NCT OF bELHI,

Burari.

Sub: Joint inspcction rcport rcgarding 2B (Gocla Lanc, Under Hill
Road, Civil Lincs, Delhi.

With lcttcr bcaring No.
F.No./SDM/CL/NGT/ 15/2024/988-89 dated 18.04.2024 for proper
reply asper thc clarification sought by the Govt. Counsel in the Hon'blcNGT. The point wise reply is as under:

rcfcrcnce to your

Point No. 1. Total No. of two (02) borewells and one(01) dismantledborewell were found during the inspection on 12.04.2024.
Point No. 2. In this regard it is submitted that during the earlierinspection at the site carried out by the than SDM Ms. Meena Tyagi, theundersigned was not the part of that team. Hence, it is not possible totell these are the same or different borewells than earlier. However, noborewell other than three borewells were found there at the site out ofwhich one was dismantle and two were in working condition.

Submitted please.

Point No. 3. Two borewells were found in working condition andconstruction work is going there in area measuring approximately 500Sq. Yards.

SUNNY
ASO/READER TO SDM (CIVIL LINES)
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GOVT. OF NCT DELHI.

OrICE OF THESUB DIVISIONAL MAGISTRATE(CIVIL LINEs)
KHASRA NO-549, OLD NDPL BUILDING

BURARI, DELHI-110084

F.NOSDMICLINGTII5/2024/tot/

Annextu

Sub: Joint inspection rcport regarding scaling of borcwclls at 2B. Cocla

Lanc, Under Hill Road, Civil Lincs, Delhi-110054.

DATE: 20.642o24

1Whcrcas in pursuancc of Hon'blc National Green Tribunal, Ncw Delhi

onder datcd 06.10.2023 and 01.11.2023 in thc matter of Nakul Kapoor Vs

DPCC & Ors. in 0A No. 29712023 the propcrty No. 2B, Goela Lane, Under

HillRoad, CivilLines, was inspccted by the then SDM Ms. Meena Tyagi and

scaled on
02 illegal borewells werc found running which were

02.11.2023.(Copy of sealing memo is attached)

Whereas Delhi Pollution Control Committee has issued show cause

notice date 11.12.2023 for imposing Environmental Compensation of

Rs.90,000/- i.e. Rs. 30,000/- for each borewell for extracting ground water

illegally.

Whereas you have submitted Rs. 90,000/- in favour of DPCC vide

ICICI Bank DD dated 15.04.2024 as per the copy of letter dated 15.04.2024

addressed to DPCCprovided by you to this office.

Copy To:

Whereas a joint inspection was again carried out by this office staff

with Delhi Jal Board staff at 2B, Goela Lane, Under HillRoad, Civil Lines,

Delhi-110054 on 12.04.2024 and it was found that 01 borewell was dismantle

by the owner/occupier and rest of 02 Nos of borewell were in working

condition which were sealed on 12.04.2024.

Therefore you are directed to submit the explanation as to why the

borewells already sealed on 02.11.2023 has been tempered with seal and

again put to the working condition. Your explanation must reach this office

by 22.04.2024 at 5 PM failing which it will be presumed that you have

nothing to say in the matter and an appropriate action which may include

criminal proceedings willbe initiated against you.

Sur Kuma
76 18 36 3046

MANI BHUSHN MALHOTRA
SDM (CIVIL LINES)

Sh. Nagender S/o LL. Sh. Musafir Mahto, (owner/occupier, 2B, Goela

Lanc, Under Hill Road, Civil Lincs) R/o H.No. 6B/1, Under Hill Road,

Civil Lincs, Delhi-110053.
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NEpESESB DIVISIDYAL MAGISTRATE (CIVT LINES)
KHASRA NO-59,OLHNOFL BUILDING

BURARI, DELHLI10034

TNOSDCLNGTIS2024}1J0y

GOVT: E NCT DELI,

&sh: RÁrdag setliug of borwells at2B,Goeia Lane, Under Hill Road,
4iy Bines,Delbi-11D054.

Whereas in pursuance of Hoh ble National Green Tribunal, New Dellhi order

duted 06.10,2023, 0.11.2023 and 22.12.2023 in the matter of Nakul Kapoor Vs
DPCC & Ors. in DA No. 297/2023 the property No, 2B, Goela Lane, Under Hill

Road. Civil Lines, was inspected by the then SDM Ms. Meena Tyagiand 02 illcgal
Isorevells were found running which were sealed on 02.11.2023.

To

Whereas a joint inspection was again carried out by Sh. Sunny Dalal, ASO.
Ofo $DM CivilLines and Sh. Pankaj Panday, JE, Delhi Jal Board at 2B, Gocla Lane,
Under HillRoad, Civil Lines, Delhi-I100s4 on 12.04.2024 and it was found that 01

borewell was dismantle by the owner/occupier and rest of 02 Nos of borewell were
in working condition which were sealod on 12:04.2024.

A show causc notice dated 20.04.2024 to Sh. Nagender S/o Late Sh. Musatir
Mahto(owner/occupicr 2B, Gocla Lane, Under Hill Road Cívil Lines) Resident of
H.NO. 6B/1, Under Hill Road, Civil Lines Delhi was issued with the direction to

show cause why the borewells already sealed on 02.11.2023 has been teinpered witl
seal and again put to the working condition.However, reply from Sh. Jitender
Sharna R/o 34/24, Gali No-14, Bhajanpura has been received(copy encosed) which
is not found satisfactory.

Eneloscd:

Thercfore, the borewells already sealed on 02:11.2023 has bcen leinpcrcd
with seal and again put to the working, condition. A legal action may be taken
against the owner/occupier in thematle

DATE: 03}Dsi202

1. Copy of sealing memo dated 02/1 1/2023.

Mac

hes.Da

2.. Copy f joint inspection report dated 12.04.2024.

SHO, Civil Lines

MANI BHUSHN MALHOTRA

3. Copy of Clarification dated 19.04.2024 by Sh. Pankaj Panday, JE, DJB and Sh.
Sunny, AO, Olo SDM Civil Lines regarding joint inspection report datct
12.04.2024

SDM (CIVIL LINES)

4. Copy ofshow causc notice issucdto Sh. Nagender S/o Late Sh. Musafir Mahto.
5. Copy of röply teccived in this office on22.04.2024 from Sh. Jitender Sharau, Ri:

32/24, galino-14, Bhajanpura.
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DPCC

To,

F. No. DPCCCMC-VUO.A. No. 297/2023/NGT/2024/&s-L+

Sir,

DELHÌPOLLÚTION CONTROLCGMMIrTEE

The Sub Divisional Magistrate (CivilLines),

DEPARTMENT OF ENVIRONMENT, (GOVT, OF NCT OF DELHI)
5TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06

visit us at: http://dpcc.delhigovt.nic.in

NDPL Ofice Building Near Panchayat Bhawan,
Burari, Delhi-110084.

Sub.: Intimation regarding receipt of Environmental Compensation.

Encl: As above

Copy to:

Annegu

1. Master File, CMC-VII

olo
SDM(CiviLine)

This is in reference to your letter dated 20.04.2024. In this regard it is informed that the

unit namely, ownerloccupier, 2B, Goela Lane, Under Hill Road, Civil Lines, Delhi-110054 has

deposited the imposed Environmental Damages Compensation of Rs. 90,000/- (Rs. Ninety

Thousand Only) through DD vide DD No. "503 669" in favour of DPCC on 15.04.2024 (copy

-enclosed) and sam has been realized.

Diary i!o.
4

Daie.

By Speed Post

Gstiict

LFE
Lestyle For
Envircnmen

Dated: 2.3 jo4]24

Your Siicerely,

ŠEE CMC-VI
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AO PAVEE ONLY

SuiSDrayéoBranghBank

ON DEMAND-PAY

RUPEES

VALID'fORTHREEMOTHSONLY

(6625)DELHI SPER MTSETOtBATE:i
DD No./503669/

**** DELHI POLALUTION CONYLROL COMMT11EE**********",

NINETY THOUSAND..ony

6625DDCENPAY:

Purchaser Name SHRI VINAYAK INÉRA TAND VPLTDiOL/9/5 Not Above igo,000-00 :

DEAHT-SPER MISSIONHOSPZTOSuing Branch! Authorise Sionatory

Oi214

K**********90,000.00

I503BB9 000229000 00BB 25u G

FORNALUE RECEIVED

ORORDER:

1Athorised Signatory
"Pleseslgn'above
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F.NO/SDMICL/NGTINS/2024/ )024

Sub:

Sir.

To,

OFFICE OF THE SUBDIVISIONAL MAGISTRATE (CIVIL LINES)

KHASRA NO-549, OLD NDPL BUILDING
BURARI, DELHI-110084

The SEB, CMC-VII

GOVT. OF NCT DELHI,

Dclhi Pollution ControlCommittee,

th Floor, 1SBT Building,

Kashmere Gate, Delhi

URGENT COURT MATTER

This may be treated as MOST URGENT.

DATE:2014|24

DELHIPOLLUTION CONTROI COMMITTEE
rrpTCT OF E(::RO)NMENT

gns

Annax

GL0F NCT OF DELHI

Imposition of cnvironmental compensation - OA No. 297/2023 titled as Nakul

Kapoor Vs DPCC& Ors.

wlalons1Mag

..
")0R, iSBT BUIL,DING,

KhuxlrERE GATE, DELHI-11i.5

notice
F.NO/DPCC/CMC-VII/O.A.NO

Kindly refer to your show cause

297/2023/NGT/2023/2484-88 dated 11.12.2023 vide which environmental compensation of

Rs. 90,000/- have been imposed on the owner/occupier, 2B Goela Lane, Under HillRoad,

Civil Lines, Delhi. The matter was discussed in the meeting of District Level Advisory

Committee held on 03.04.2024 under the chairmanship of District Magistrate (Central)

alongwith the designated members in which it was directed that the DPCC will confin the

status of payment of the EDC amount by the violator by 08.04.2024. However, no

information in this regard has been provided by DPCC in the reviewing held on 09.04.2024

nor any communication from DPCC has been received in this regard.

Further, it is also informed that the than SDM (Civil Lines) Ms. Meena Tyagi in

pursuance of Hon'ble National Green Tribunal orders dated 06.10.2023 and 01.11.2023 in the

subject case has visited the site on 02.11.2023 and found two illegal borewells running there

which were sealed by her vide sealing memo dated 02.11.2023. The above site was again

visited by the team comprising of staff of SDM (Civil Lines) office & Delhi Jal Board on

12.04.2024, who has reported that two borewells were still functioning at the site and used for

construction purposes.

In view of above, you are requested to kindly issue revised EDC as the earlier EDC

was issued for illegal water extraction for use of domestic purposes @ Rs. 30,000 per

borcwell instead of Construction purposes. The next date in this case is fixed for 02.0s.2024

belore the Hon'ble Court of NGT and uction taken report was directed to be filcd bv

15.04.2024.

MANIBHUSIHAN MALHOTRA

SDM (CIVIL LINES)
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OFFICE OF TIIE SUB DIVISIONALL MAGISTRATE (CIVIL LINES)

KUASRA NO-549, OLD NDPLLBUILDING

BURARI, DELII-110084

F.NOSDMICLUNGT/NS/2024/49D

OA. NO, -297/2023

GOVT, OF NCT DELIII,

Sub: Explanation for delayed action in the OA No-297/2023.

To

Anneu 199

An ordcr datcd 22-12-2023 issucd by Hon'ble National Green

Tribunal in above casc is cncloscd herewith. The Hon'ble Court has observed

that therc is unduc/unrcasonablc delay in taking of requisite remedial action,

SDM, Civil Lines is dircctcd to look into the reasons for the same, take

appropriate disciplinary action against the erring official in accordance with law

and enclosc copies of Memo issucd, explanation of the erring official and

disciplinary action taken alongwitlh her action.

Sh. Sunny Dalal

You arc hereby directed to submit explanation in this regard within two

days failing which suitable action will be taken against you.

ASO

DATE I9.4.024

Mani Bhushn Malhotra
SDM,Civil Lines
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To

ThcSDM (Civil Lincs),

GOVT. OF NCT OF DELHI.

Burari.

Sub: Explanation for delaycd action in thc OANO-297/2023

Respected Sir,

Anneu-X?lc

lt is humbly submittcd that I was postcd in Civil Lincs office in

Julr 2023 and letter from Delhi Jal Board was issued in February

2023.1 is also submitted that as per availablc rccord the complaint

made by DJB was ieceived by Naib Tehsildar, Civil Lines in 2023.

I1 is also submitted that record marked to predeccssor and due to

work load and public relatcd work, it is very dificult to scrutinize thc

carlier files. Howcver, any matter related to NGT and DPCC and Hon'ble

Court of NGT are taken up with serious mode and with priority basis.

It is also humbly submitted that when EDC letter of DPCC dated

11.12.2023 was received in this office, and the same was forwarded tO

the then reader on 21.12.2023.

That it is pertinent to mentioned here that I was on 15 days

Paternity leave, due to some medical issue as my wife and child was

admitted to hospital for almost 29 days and Iwas not aware/intimated

about this matter.

It is also humbly submitted that a joint inspection was also

conducted on priority basis as soon as Hon'ble court directions received,

in this regard.

In view of above submission, any delay in the matter is highl

regretted and kindly consider my grievances.

SubmitLed for kind consideration please.

ASO/READER TO SDM (CIVIL LINES)
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As per direction, to trace out the movement of some important letter/dak

which was received by this office. It is to inform you that I tried my best

with sincere efforts by sitting late hours in the office then I found the

movement of letter/dak vide No. F. No. DPCC/CMC-VII/0.A. No.

297/2023/NGT/2023/2484-88 dated 11.12.2023 and No. DJB/AEE (M)

20/2022-23/71 dated 08.02.2023. The following details of movement of

letter/dak are as under:

S. No.
1

Diary No./Date
F. No. DPCC/CMC-VIl/0.A. No. No. 7584,
297/2023/NGT/2023/2484-88 16.12.2023

md I

Letter No./Date

dated 11.12.2023
No. DJB/AEE (M)-20/2022-23/71| No.

dated 08.02.2023

SDmle)

tiec

759,
13.02.2023

Received by
Dated Reader to SDM on

21.12.2023

Dated NT (CL) on
22.02,2023

fo fe at d
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S-31

| S.No.

6A3D.
SINCE 192R

No. of Communication
2

Name/Deslgnatlon of the Addressce

824

3
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Computer No.

Compute: No: 09)770541

DC Central

14, atUja, T$ fcreir-110002

Govt. of National Capital Territory of Delhi

Office of the District Magistrate (Central)
14. Darva Ganj, New Delhi - 110002

ACTION AGAINST ERRINGDISCIPLINARY

OFFICIAL IN OA NO, 297/2023 NGT MATTER IN

THE MATTER OF NAKUL KAPOOR Vs DPCC
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Sub: Initiation of disciplinary action as per the direction of Hon'ble NGT in

the matter of OA No. 297/2023 titled Nakul Kapoor Vs Dellhi Pollution
Control Committec and Ors.

The lon'tble National Grcen Iribunal vide order dated 06.10.2023 has

observed " 5. Aceordingly. SDM ICivil Lines) Delli, is directed to luok into the

matler veri the factual position. teuke remedial action in accordnce with the law
by following de process md submit fuctual und action taken report on or hefore
30.10.2023".

Further the Ilon'ble National Girccn Tribunal vide orders dated 22.12.2023
has observed "1. Vide order dated 06. 10.2023 SDM (Civil Lines) Delhi was

dirccted to look ito the matter. verifr the fuctual positlion, take remedial uction in

accordance wilh the law byfollowing due process and submit action taken report
on or before 30.10.2023 which order was reiterated in terms of order dated
01.11.2023 requiring filingofreport within one month.

2. No Action Taken Report has been filed by SDM (Civil Lines) Delhi
.

On the
ollher hand copy of sealingmemo has been filed on behalfof SDM(Civil Lines)..
5. Since there is nduelunreasonable delav in taking of reguisite remedial action,
SDM (Civil Lines) is directed to look into the reasons for the same, iake
appropriate disciplinary action against the erring oficial in accordance with law

and enclose copies of Meno issucd, explanation of the erring oficial and
disciplinary action taken alongvith her Action Taken Report regarding action
taken against the project proponent as directed above".

In this regard, the Show Cause Notice dated 18.04.2024 has bcen issued to

Sh. Sunny Dalal. ASO/Dealing Assistant in the matters of Borewell.
The cxplanation of Sh. Sunny Dalal. ASO, has been submitted vide his

letler dated 20.04.2024 that information of cxisting borewells at 2B, Goela Lanc.
Under HillRoad, Civil Lines, Delhi was sent by Delhi Jal Board lctter issucd in

Feb. 2023. That as per available record the complaint was marked to Naib
Tehsildar (Civil Lines) in 2023. Further, the lctter of DPCC for imposition of EDC
were sent 11.12.2023 and samc was marked to the then Readcr on 21.12.2023.

Report from the Diary & Despatch seat official Sh. Pankaj Kumar, has becn
sought. Sh. Pankaj Kumar, DEO. Civil Lincs has informed that Dclhi Jal Board
Letter datcd 08.02.2023 was receivcd by Naib Tehsildar (Civil Lines) on

22.02.2023 and DPCC letter dated 11.12.2023 was received by Reader to SDM
(Civil Lines) on 21.12.2023.

As per thc information Sh. Lalit Kumar was Naib Tehsildar Civil Lines on

22.02.2023 and Sh. Sunil Giri, Scnior Assistant was Reader to SDM on 21.12.2023.

Both the officials have been transferred from this Sub Division. As such
SDM (Civil Lines) is not in a position to ask any further clarification in this regard
from both the officials.

As such the Shadow File may be forwarded to SDM (HQ)Vigilance to take
further necessary action. It is also informed that Hon'ble NGT vide orders dated

18.04.2024 has directed that Action Taken Report be filed by SDM(Civil Lincs)

atlcast one week before the date hcrcby fixed failing which examplory cost
payable from salary willbe imposed and matter has been listed on 08.08.2024.
However. The Govt. Counsel Mrs. Jyoti Mendiratta has informed on 02.05.2024
that this matler was taken up on 02.05.2024 and its stands re-notified on

13.05.2024 in which SDM (Civil Lines) is required to appear physically.

In this regard, it is also worth mentioning that two Borewells existing at the
site has been sealed and onc borewell was found dismental on the revisit by the
team comprising of Sh. Sunny Dalal, ASO and Sh. Pankaj Pandey, JE, Delhi Jal

Board on 12.04.2024. DPCC has informcd vide letter dated 23.04.2024 that EDC
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of Rs.0,000- has been reccivcd lrom tlhe volater. A leter dated 03.05.20024 has
Iven sent to SO, 1'S Ciil Tines r 1aking urther nccCSsary action for lempering
uith the scal of borewclls against the owneroccupier o the preniscs.

The ile is submited alongwith the eomplete Shadow File for initiating
action as decmed tit against the crring officials i.c. Sh. Lalit Kumar, the tlhen NT.
and Sh. Sunil Giri Senior Assistant then looking aller tlhe work of Rcader to SDM
(Civil |incs) as per the dircctions of lon'ble NGT at the level of SDM
(iQ)Vigilanee.

Submitted pleasc.

D.M. C(cwbr)
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